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The cat is out of the bag, Madam. . ’ fia i >

...{Interruptioiis)... The cat is out of the bag. &I < !
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THE DEPUTY CHAIRMAN: Calling g7

Attention to Matter of Urgent Public . A : -

Importance. Shri Biplab Dasgupta. ;! s ® il

(Interruptions)

That Business is closed now. Nothing will
go on record except the Calling Attention.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

The Situation Arising out of Widespread
Violation of Labour Laws

DR. BIPLAB DASGUPTA (West Bengal):
Madam, I beg to call the attention of the
Minister of Labour to the situation arising out
of widespread violation of labour laws leading
to- nonpayment of wages, default in the
payment of provident fund dues and other
statutory dues.
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SHRI GURUDAS DASGUPTA (West
Bengal): Before we proceed I want to make a
point. I am requesting you and I have
requested the hon. Deputy Chairman also to
kindly ask”the Finance Minister to be present
in the House because the whole question
depends on the availability of Government
funds and that is in the custody of the Finance
Minister.
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THE VICE-CHAIRMAN (SHRI TRILOKI
NATH CHATURVEDI): It depends on the
convenience of the Finance Minister. I was
present yesterday when the request was made
by Mr. Bi-plab Dasgupta and others. I think
the Labour Minister may try to get in touch
with the Finance Minister in some effective
manner to see that at least he makes himself
available to this House for some time. That
will be useful. In the meanwhile, we will
continue with the discussion.

DR. BIPLAB DASGUPA (West Bengal):
This is not a party political issue. We have
been raising these issues for the last three to
four years quite regularly Many Members
asked me, "Why do you raise these issues time
and again"? The reason is quite simple. The
issues which we have been raising have not
beeii resolved. We raised these issues with
Shri Sangma when he was the Labour Minis-
ter. We raised these issues with Shri
Arunachalara when he was the Labour
Minister. Now we are raising these issues
when Shri Jatia is the Labour Minister. The
Finance Minister and the Industry Minister are
also involved in it. This is not a party, political
issue. I am making it clear at the very
beginning. This is also not an issue which is
merely concerned with the trade unions.
Usually, these issues are raised by trade
unionists. In my party there are many
Members who are more capable of raising
these issues. But we have taken a deliberate
decision that I will speak just to demonstrate
that this is not an issue merely concerning the
trade unions. It is an issue which concerns
every section of the society. That is the reason
why we are raising this issue.

The issue is very simple. There are a large
number of public sector units which do not
pay wages and salary to their staff sometimes
for four months, sometimes for six months
and sometimes for 14 to 15 months. I have a
list of enterprises which have not been paying
the wages to their staff regularly. I will just
read out some of the names so that the
Minister
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can check them up. For example, the
Hindustan Cables, both Rupnarayan Unit and
the Hyderabad unit. Then there is the Burn
and Standards. There are certain other units
like Bharat Refractory in Durgapur, Jessop
and Co., Mining and Allied Machinerry
Corporation Ltd., Bharat Coal Mines, IDPL,
HSCL, MPCC, NGMC, etc. I can mention a
number of such names. The main point is this.
There are a large number of public sector units
where the workers have put in their labour and
they have done what they are suppossed to do,
but they have not been given salary for
months. This issue has to be taken up very
seriously. The Minister in his statement has
mentioned a number of laws which are in
force, like the Payment of Wages Act, 1936,
the  Employees Provident Fund &
Miscellaneous Provisions Act, 1952, the
Payment of Gratuity Act, 1972, the Payment
of Bonus Act, 1965, etc. So there is no
shortage of laws. There are many laws which
can deal with this issue. But some of these
Acts are slightly outdated. For example, there
is a mention of the Payment of Wages Act,
1936. It is outdated because it only deals with
the employees whose salary is less than Rs.
1,600/-. This Act is not relevant now. This has
to be amended. It can only be amended by the
Central Government.

I am a bit worried on a number of counts.
What is the total amount of arrears which has
not been paid? The Minister in his statement
has mentioned that the total arrears is Rs. 467
crores. I have another statement with mc,
which was made in this House on 8th June
this year, where it is mentioned that the total
arrears is Rs. 645 crores. I would like to know
which of the two figures is correct, it has to be
established. 1 also understand that the
Government has made a provision under non-
plan Expenditure for public sector units—the
Minister has mentioned this in his statement-r-
of Rs. 1,482 crores. The amount allocated is
more than the amount that is necessary to pay
the wages and salary. If that is the case, what
prevents the Government—I am



17 Calling Attention to a

Matter
taking the Government as one entity—
from making payments to the workers

who are not getting their wages for quite
a long time. A certain amount of money
has already been allocated in the Budget
which is more than the amount that is
necessary to pay the wages.
Now, what I find very worrying about the
statement of the hon. Minister is this.
You look at the second paragraph. The
question is: Whose tesponsibility is it to
enforce these Acts? The Minister says the

responsibility lies with the State Govern
ments. Labour is a concurrent subject
and enforcement of the Payment of

Wages Act is primarily the responsibility
of the State Government. In fact, even in
the case of Central Public Sector Under
takings, he says that the enforcement of
provisions of the Payment of Wages Act
in Central public sector establishments is
the responsibility of the concerned State
Governments  where they are situated.
But what exactly does it mean? How can
we enforce it? Can the State Government
put the Managing Director of a Central
public sector unit in jail? Is that possible?
That is not possible. It cannot be applied
against the employer which happens to be
the Central Government. So, the whole
idea that it is the responsibility of the
State  Government has no meaning, when
the concerned employer is the Central
Government. So, the Central Govern
ment has to take the responsibility, not '
the State Government, because the Cent-
ral Government is the employer.

Moreover, the Central Government is
supposed to be a model employer. 1 think all
over the country this is a general expectation of
people that when are in Government Service,
the Government will act as a model employer
so thit the employers in the private sector can
fohow the Central Government as a model em-
ployer regarding payment of wages, working
conditions and other things. Now, here you find
that the Central Government itself is violating
the provisions of its own laws. Then, what
moral authority would the Central Government
have to enforce these laws against private
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sector establishments if the Central Government
itself doesn't pay the wages, the Provident Fund
dues and so on? The Central Government
would have no locus standi really to raise issues
in relation to violation of these various Acts by
the private sector.

There is a tendency, which is implicit in the
statement of the hon. Minister, and that is, that
these public sector units should try to pay
themselves. Apart from the fact that the public
sector units belong to the Central Government,
another question is that there are certain
conventions in which our Government is a
party. For example, 1 don't know whether the
hon. Minister, who is new to his job, has read
all the ILO documents or the documents of the
International Labour Court.

THE VICE-CHAIRMAN (SHRI TRILOKI
NATH CHATURVEDI): But he has been an
old trade union leader.

DR. BIPLAP DASGUPTA: Then, he must be
reading these. There are 174 conventions signed
under ILO and there are 181 recommendations
between 1919 and 1983. I have b&en told that
many of these conventions have not been signed
by India. I would like to know this. That is
unfortunate. If that is the case, then the
Governments which were there earlier, cannot
avoid the responsibility. But the Government
which is there now, has also to say whether it is
prepared to sign all the ILO conventions
regarding its attitude towards labour. For
example, in the Philadelphia Convention of
1944, it was very categorically stated that labour
is not a commodity; you can talk, about a
market for potatoes, a market for onions, but
you cannot talk about a market for labour
because labour deals with human beings. Labour
is not a commodity like potato or onion. That is
very clearly stated in the Philadelphia
Convention of 1944, which is respected by all
the Governments, by labour and management all
over the world. At least that is what is expected
of them. The Philadelphia Convention also
mentioned that all human beings, irrespective of
caste, creed or sex.
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have the right to pursue both their material
well-being and their spiritual development, in
conditions of freedom and dignity, economic
security and equal opportunity. It further said,
"It is the resf)onsi-bility of the International
Labour Organisation to examine and consider
all international economic and financial
policies and measures in the light of the
fundamental objectives". Now, why am I rais-
ing this issue? There is a view prevalent in
this country that you leave everything to the
market, where the forces of demand and
supply would decide what the wage should be
and that this is not the responsibility of the
Government. If that is the view taken, then
this can be a World Bank view, this/can be an
International Monetary Fund view and this
can be a WTO view, but this is certainly not
the view of the International Labour
Organisation. The International Labour
Organisation is much older than either the
World Bank or IMF or WTO as almost all the
countries in the world are its members. Here 1
see certain contradictions. There is pressure, I
know, on this Government to dilute the labour
laws because they think if labour laws are not
diluted, there will not be sufficient investment.
On the other hand, these very organisations
are telling us that you should stick to certain
labour standards and give sufficient wages so
that you don't get cheap labour. Then your
things become more rompetitive than the
goods of the western countries. This is the
contradiction in the attitude of the World
Trade Organisation or IMF or the World Bank
on this issue of labour. On the one hand, they
are asking us to dilute the labour laws, on the
other hand, they are asking for labour
standards in the meetings of WTO, in the
ministerial meetings and all that. Tliis is an
issue which has to be taken up very, very
seriously.

Sir, there are one or two other points which
I would like to make before I fmish.

THE VICE-CHAIRMAN (SHRI TRILOKI
NATH CHATURVEDI): Please be brief.
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DR. BrPLAB DASGUPTA: Yes. I am trying
to be very brief. That is why I mentioned that
I will just take one or two other points—I
don't want to give a big speech. One is the
question of why we are concerned so much
about wage payment. Now, if we say it should
be done by the market, it is very ominous. I
know a number of companies which are under
the Central Government or are supported by
the Central Government which have been
asked to reduce their establishment
expenditure. Only the other day I heard that
the Jute Corporation of Ir.J"a has been asked
to cut down its expenditure by 25 per cent.
That would mean, they will have to reduce
their work-force. They have already closed
down a large number of purchasing centres.
The implications of this should also be
discussed-While the pressure is coming,
where would they go? There is no increase in
the formal sector employment; there is
stagnation in the economy; the industry is
doing very badly. In this situation, formal
sector employment is not growing, either in
the public sector or in the private sector. Oil
the other hand, migrants afe coming from
rural areas. Many jf these migrants are coming
because over the last seven, eight or nine
years, despite very good harvests, actually
agriculture is not doing very well. So, many
people aj-e coming from the villages to the
towns and within the towns those who are
already in

employment are not getting their salaries. So,
in this very serious situation, what is
happening in this. The informal sector is
acting as a kind of natural safety net. If
somebody is having no employment, having
no money, he is borrowing some money
fron>-a money-lender on a daily basis, selling
potatoes, onions and lemons on the streets.
And this is the employment which is going on,
according to estimates — I can give the
estimates for the last few years, but I am not
going into it. This kind of informal sector
employment is growing, but the .organised
sector employment, both in the public sector
and the private sector has gone down very
sharply since the introduction
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of the structural adjustments by the
World Bank.

Lastly, Sir, I would raise a very important
issue which is not usually taken up. This is my
very last point. It is about wage disparity. It is
very much linked to the question of wages,
whatever minimum' wages and other wages we
think of. Under the pressure of the World Bank
of IMF and all that, to carry out globalisation,
we have allowed multinational companies to
come into our country. The salary these
multinationals are paying to their managers is
peanuts compared to what they give to their owa
people in their own country. But, those peanuts
are very large nuts for us. For example, now I
understand that in most of the large industries,
in the private . sector, non-multinational private
sector, they pay a salary of something like three
lakhs or four lakhs rupees to a good manager
and that is in addition to other perks, like
accommodation, car, membership in the
exclusive clubs. This is available to
management in a large number of Indian
companies. What does the man on the shop-
floor get? He gets Rs. 3,000 or Rs. 4,000. What
is the ratio between the two? 1:100. The ratio
between the maximum and the minimum is
1:100. What is this ratio in the case of
developed countries, in England? It is 1:30. So,
we have a ratio of the maximum and the
minimum of 1:100, but bven in the most
developed countries, like England and America,
it is 1:30. In East Asia it is 1:10. Can we sustain
this 1:100? We cannot sustain. There is bound
to be labour unrest. We talk about incentives to
management. But, who turns the wheels? The
workers on the shop-floor are turning the
wheels. He will ask his legitimate right: "If I am
getting Rs. 3000-4000 giving all my labour, all
my sweat and all my blood, here is this man, the
manager, who is getting a hundred times more
than I am ge,tting!"

THE  VICE-CHAIRMAN  (SHRI
TRILOKI NATH CHATURVEDI): You
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are addressing the other Das Gupta.
Please address the House.

DR. BIPLAB DASGUPTA: In any case,
this question is very important. It relates to
the influence of globalisation, the distortion
coming into our economy in' terms of wages
and salaries, because multi-national are
paying high wages, so our Indian companies
are being forced to pay high salaries to the
management but none is giving anything
simitar to salary given to the wrokers.
Whatever job people may do, they are not
getting the payment for that too, which is a
matter of shame. It should be recognised by
us. Only yesterday in this House, some of the
Members were very agitated that our own
salaries are small and our own salary should
be..,,

THE VICE-CHAIRMAN (SHRI TRILOKI
NATH CHATURVEDI): Why bring in that?
You have made your point.

DR. BIPLAB DASGUPTA: Sir, it is
relevant. 1 feel, while we consider our own
salaries, we should think of those Indians who
are doing manual work, who are really turning
the wheels of industry. What incentives do
they have? What do they get? What are they
supposed to get? Are they getting it? These
are very important issues which cannot be
evaded by the Parliament of India. Sir, I have
raised a number of very important issues. My
other colleagues also probably would raise
some other issues. I hope, the Minister of
Labour, a labour leader himself, will try to
answer some of the questions. But, I see
difficulties because other Labour Ministers
faced the same difficulties. Whenever I asked
something of Sangmaji or of Mr.
Arunachalam, what was the answer? "Why do
you harass me? Talk to the Finance Minister."
That is the typical answer of the Labour
Minister. "Why do you harass me; talk to the
Finance Minister." I am sure, this Minister is
also going to give the same answer. The
Finance Minister should have been here for
that reason. He should have been here, shua\d
have
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listened to the debate, should have given his
reply because at the end of the day, the money
has to come from the Central Budget which is to
be allocated by the Finance Ministry. The
Government as a whole has to take the
responsibility to ensure the minimum duty of the
Government as a Member of the ILO, that is, to
give wages for which people have worked and
you have no right to deny i)ayment to the
workforce in our country, which is due to them
for four to fourteen months. It is a matter of
shame for all of us. I hope, the Minister, when he
answers this question, will take these into
account. Thank you.

SHRI GURUDAS DASGUPTA: Sir, we are
here not to expect a charity for the workers. This
Calling Attention has been tabled by my friend
along with many of us, not to claim charity for the
workers. ITie problems of workers have always
become secondary in this House. But, the
question is, Sir, can the economy be revived? Can
the industry be restructured? Can the recession be
contained if the working force is treated so
shabbily by the Government? Sir, according to
me, the statement issued by the hon. Minister is a
statement of a bonded ministry. It is not a
statement of an independent ministry of the
Government of India. This is a bonded ministry
that is issuing the statement. The Minister feels
shy to state categorically that different
departments of the Government of India are in
fault and that they are coraiaitting breach of
Pndian law 4ind violation of the law should be
treated in the same way as it is treated when it is
done by the private sector. He is not here even to
admit that the laws are being violated by the
Central Government. He is not here to admit that
something exemplary must be done to ensure that
the illegality comes to an end immediately. He
does not have that courage. I do not know
whether he has conviction. This is not the way in
which the Labour Ministry in this country can and
should function. It only indicates how irrelevant
the Ministry of Labour has 1 become. His
statement is only indicative
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of the fact how ineffective the operation of law
is in this country. It only indicates how fragile
is the monitoring system in this country. It is an
indication of how alarming is the rise of human
distress in the workforce of this country. Sir, it
only indicates how callous is the attitude of the
Ministry to look after the interests the working
people of this country It is extremely
unfortunate and unworthy of a person who
claims himself to be a trade union leader. This
will only create a situation where a definite
signal is given that nothing can be done wher
labour is in jeopardy, where the law will never
take its own course. It is extremely unfortunate.
I call upon the Government to make its stand
clear. The Labour Ministry must make its stand
clear on whether it believes that the violation is
a criminal violation. If it is a violation for the
Bata industry, it is also a violation for*' the
Jessops. If it is a violation for the Reliance, it is
also a violation for any other public sector
undertaking owned by . the Central
Government. That clear statement must be
made from the Minister who is looking after
this department.

Sir, two violations are taking place
simultaneously. One is the violation arising
out of non-payment of statutory dues and the
second violation is the refusal of the
Government to accept that violation and allow
the law to take its own course. One violation
is nonpayment and another violation is the
way the violation is being condoned. The Law
Ministry is condoning one violation and the
Ministry of Industry is continuing with
impunity, violation of most of the labour laws
of the country. Therefore, the Government is
in fault on two counts. Sir, the point is, if the
labour force is so demoralised, if the labour
force is so antagonised, if the labour force
appears to be so let down, then how do
economic reform, economic advance and
technological changes take phce? Sir, we are
faced with a jobless industrial growth in the
country. Only in two years, from
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1995 to 1997, the Central Government—owned
public sector undertakings have thrown out of
job nearly two lakh workers in the country. This
is according to a statement made in the
conference of ILO by a representative of the
Indian team. This is about the public sector. Jn
the private sector, Sir, in Bombay alone, which
appears to be a paradise for the private sector—
I am not speaking 6f Calcutta, the shunted—out
city and I am speaking of Bombay—the service
sectpr has been responsible for downsizing
employment by 25%. I am told, Sir, that in most
of the private sector undertakings, bipartite
agreements are being violated, annual
increhents are not being given and people are
only being given marching orders without any
notice at all. This is the anarchy and chaos. It is
now reigning in the labour market of the
country. Who is the villain of this? The - villain
of this is the Government of India. Sir, if the
Government of India at an employer or public
sector undertaking as an employer is allowed to
implement a policy of hire and fire, can there be
economic revival?

My friend, Mr. Dasgupta has been saying that
we had been repeatedly raising this issue when
Mr. Narasimha Rao was the Prime Minister. We
had been repeatedly raising this issue when Mr.
Deve Gowda and Mr. Gujral were in power and
we seek to raise this issue vwhen Mr. Vajpayee
is in power. It appears to be a unique
continuation of the same policy. Allocations
have been made in the Budget. If allocation has
been made in the Budget and the Budget is
passed, why are payments not being made to
workers for whom the default continues for
more than a year? In one signle unit of West
Bengal, Tea Trading Corporation, workers are
not being paid wages for nine months in a
situation of runaway inflation, in a situation of
economic stagnation, in a situation of jobless
conditions for many of the employees! How do
we expect them to carry on? It is a matter to be
realised by
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the rulers of the country. It is not a question of
trade unions. It is a question of human rights;
it is a question of human distress; it is a
question of how responsive the Government
is; it is a question of how callous the policy of
the Government is. I have only one question to
put to the hon. Minister. I would like to know
whether he is going to preside over the
liquidation of the Labour Ministry. It is the
end of the day if rules are not being observed,
if defaults continue unabated and if the
Government is allowed to commit violation of
law with impunity and give the same signal to
the private sector. We would like to know
whether the Minister is going to take an
exemplary action to ensure that the payment
will be made within the shortest possible time.
Will he make this commitment? Is he in a
position to impress upon his colleagues? Is he
in a position to take this issue to the Cabinet?
Is he in a position to fight on this issue within
the Government itself? Where is the bona
fides of the Minister? He stands not only
completely isolated but as an accused. The
Labour Minister stands as an accused. He is
accused of complicity because it appears that
the Labour Ministry is acting in tandem with
other Departments of the Government who
have been violating law. Therefore, I would
like to know whether he is ready to pronounce
here and now in the Parliament that no further
violation will be tolerated. I would like to
know whether he will see to it that the Labour
Ministry goes to court and makes a complaint
against the different Departments of the
Government on the issue of non-payment of
the Provident Fund, on the issue of non-
payment of bonus, on the issue of non-
payment of wages and on the issue of other
labour laws of the country. ...(Interruptions)...
I am coming to thvl The Labour Ministry can
always contplain. He passes on the buck to the
State Govemmeats. So ignorant should not
have been a labour leader; so ignorant should
not haw baoa the Labour Minister! Sir,
according la
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law a complaint has to be lodged by the
Provident Fund Department. According to law,
a complaint has to be lodged by the ESI
Corporation. I would like to ask on how many
occasions complaints have been lodged in West
Bengal against the jute barons and on how
many occasions he has sent his officers to see
as to how the Provident Fund organisation is
functioning. What is the default? Sir, the
default is of Rs. SOO crores. The poor workers
in the jute industry, who live in - the Northern
part of the country, are not able to get it even
after five years of their retirement. There are a
number of closed units. The Ministry does not
have enough evidence to show in how many
cases the Provident Fund has not been paid.
There is no evidence. There is no log book.
There are no books of accounts. Sir, the whole
this is not only anarchic but is free-for-all. It is
free-for-all for the Labour Ministry and it is
free-for-all for the private sector. It is very
difficult to stand this situation of total
deprivation of the human beings of this
country. Sir, it is very difficult. In Parliament
we become restive when a particular Governor
acts in a different way in Goa. There may be
reasons to be restive. Can the Parliament not
become restive in the same way when millions
of workers are being treated in this way? What
is the situation? Sir, 90 per cent of the workers
of the country are in the unorganised sector.
There is no law for them. Government after
Government have refused to enact a law for the
agricultural workers of this country. There was
a  National Com  mission instituted
...(Interrup™ns)...

SHRI NILOTPAL BASU: In reply to a
question, they stated that they are not the
exploited sections of the society.
(Interruptions)...

SHRI GURUDAS DAS GUPTA: He is
substantiating my charge.

Sir, Shri Rajiv Gandhi, when he was the
Prime Minister, appointed a National
Commission for Rural Labour.
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THE VICE-CHAIRMAN  (SHRI
TRILOKI NATH CHATURVEDI):
Please wind up.

SHRI GURUDAS DAS GUPTA: I am
winding up. I was a Member of that
Commission. That Commission had made a
recommendation. That recommendation was
not implemented by Mr. Narasimha Raoji.
After that, a number of Commissions were set
up and everywhere the uniform conclusion
was that there should be a low for the
agricultural ~ workers. None of the
Governments, not excluding the Government
of Mr. Deve Gowda and not excluding the
Government of Mr. Gujral, had implemented
it. Therefore, we have no law for the 90% of
workers. We have no minimum wages for the
90% of workers. We have no social security
for the 90% of workers and for the rest 10%
of the workers the laws are ineffective. Then,
what is the conclusion? The conclusion is, the
Government does not have a responsibility
towards its own labour force.

Sir, I will put my last question to the hon.
Labour Minister. The question is, do you
believe that you have a responsibility towards
the work-force? If you believe that you have a
responsibility, you have to speak in a clear
language. You have to give us plain facts.
You have to give your commitment. You have
to say that this is being done. Without any
commitment, your statement becomes ab-
solutely insignificant. Sir, we want something
concrete from him. We want a commitment
from the Government and we wanted to know
from the present Government—the
Government says that it is a Government of a
different  character—-how different the
Government is, at least, with regard to the
laws concerning the labour of the country?
Thank you

SHRI S. VIDUTHALAI VIRUMBI (Tamil
Nadu): Mr. Vice-Chairman, Sir, I am grateful
to you for having fiven me an opportunity to
speak on an iihportant issue that is affecting
the work-force in the Indian subcontinent. It is
not a new issue arising now. It is a long-
standing
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issue. Sir, othen, it has been raised in this
august House and assurances also given by
the Treasury Benches and never im-
piemenxed. Therefore, what I feel is, now it
has become a recurring problem. First, the
Government should know what are the
reasons for this type of pendency. The
Government should know as to how the dues
have accumulated. Number two is, the
consequences of this accumulation. And
thirdly, how are we going to remedy the
situation. Sir, any Labour Commissioner can
call any entrepreneur or industrialist even for
a conciliatory meeting. The Commissioner
has got the authority to summon anybody,
either labour union leaders or entrepreneurs.
Suppose an entrepreneur refuses to comply
with the summons issued by the Labour
Commissioner, the punishment is Rs. 25 or
Rs. SO. Suppose an entrepreneur does not
comply with the summons issued, how much
has he to pay? He, by paying only a paltry
sum of Rs. 25 or 50, can escape from the
summons. For example, the statement has said
about the inspections carried out. In the first
paragraph, under 'Inspections carried out', it
says, "The Enforcement Officers of the
Central Industrial ~Relations Machinery
(CIRM) in respect of Central sphere
establishments shows that during 1997, 6,393
inspections were carried out; 64,941 cases of
irregularity were detected; 1,693 prosecutions
were launched and 1,414 a.nvictions were
obtained." What about the remaining cases of
irregularities? At the same time, in the next
paragraph regarding the collections it is said
that such and such amount is pending, how
much money they have collected, etc.'The
amount to be collected is a very small
perceittage of the total amount. That is what
they are stating. But, in this paragraph, they
have not mentioned about the fate of the
remaining cases detected by the Government.
It has left them scot-free. In the Labour
Commission, when they are not able to
penalise people whe violate the law, I feel,
there is a laeens in the Act 12. Noon

itself. Then, there is a, lacuna in dtc Act itself.
When he summon any entretp
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reneur or industrialist, and he disobeys, we
must see that he is penalised. The only thing
one has to do is to see whether the error
occurred or it was a mistake committed. Error
naturally occurs, mis-lake is wantonly
committed. If it is wantonly committed, then
there should be a penalty.

Then, for getting rehabilitation fund, the
condition is that the total emoluments of the
workers should not exceed Rs. ISOC- per
month. Suppose he is getting Rs. 160(y- per
month, he would not get rehabilitation fund.
For example, in one textile mill, which was
closed and after three years when workers
approached for rehabilitation relief, twelve of
them denied of it because their total
emoluments were Rs. 1601.80 per month. If it
had been Rs. 15997- per month, they would
have got Rs. 80,000 or Rs. 90,000 as
rehabilitation fund. While, in respect of
Bonus Act, this limit is Rs. 2,400/-, why do
they want to apply two different yardsticks
for the welfare of the same labour
community? I do not understand this.

In the same way. another important thing,
which is also Very dangerous, is 10 per cent
of the provident fund can be taken away and
utilised by the industrialists. Out of Rs.
65,000 crores, it comes to about Rs. 650
crores. It is not going to make any difference
whether it is 10 per cent or 5 per cent. That is
immaterial. But, in principle, I oppose this
move. That is number one. Secondly, when
the liberalisation started, they said that disin-
vestment will take place only to the extent of
24 per cent of the total share capital. Then, it
has gone up to 49 per cent. 51 per cent will be
with us. Now, what is being said is that except
for the core sector, they will allow
disinvestment up to 74 per cent. It will come
up to 99 per cent within a year or two. It
means within a quinquennium, the entire
provident fund amount will be used by the
private entrepreneurs. But, what is wrong if
private entrepreneurs are interested in
utilising this money as a running capital,
provided that benefit of utilisation comes
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to Jabourers. But what is happening is, they
are utilising this amount in the real estate
business because they consider this as a more
profitable businees. They will see that the
industry is closed and they will convert the
same property into real estate. Thus, the
benefit of the money which has been saved by
the workers out of their earnings, which they
get by toiling from dawn to dusk, goes to the
private entrepreneurs. Moreover, how are we
going to calculate this profit? After five years
it is going to be more. Sir, same thing will
also come after a quinquennium. Some other
Member will speak about it. At that time it
will become a fait accompli, and you will say,
we have already given it. What have we to
do? It will become a fait accompli. Before you
convert it into a fait accompli, ab initio 1
would request that this should be stopped.
This taking away of 10 per cent from the
provident fund should be stopped.

Thirdly, from different accounts, how much
balance do the entrepreneurs and the
industrialists owe to the Government? They
have not mentioned it. Another thing is,
suppose from the EPF Account, they are
paying 12+12, out of that an Industry can
apply for exemption and they can keep that as
trust fund. They can utilize that amount,
which means they can draw money from the
trust itself. There is a representative from the
labour side also. If the representative from the
labour side is not a person who really
represents the labour, then it will be siphoned
off by the private industrialists. That is
number one. Secondly, even if the labour
representative works for the labour, in spite of
that, the amount that they are keeping as a
deposit in the trust, can be mortgaged as a
security and they can get a loan from a bank
and utilise it, and when the unit becomes sick,
the amount will be taken away by the bank.
Then, what I feel is again the people will
come ...(Interruptions)....

THE VICE-CHAIRMAN (SHRI TRILOKI
NATH CHATURV5W): Mr. Virumbi, please
conclude now.
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SHRI S. VIDJTHALAI VIRUMBI: ' Yes, Sir,
I will conclude. Therefore, the time at my
disposal is not adequate. I feel and I hope that the
Government will also be sensitive about the
issue which we

have raised, and that the hon. Minister

will go through the grievances which we
have raised here and see that those are

rectified. With these words, I conclude.

Thank you.
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H e gwaTe <1 g Ao SR g9 faward

2 5 o9 Uate #3707 ahed § a1 HAT St
A 97l 1 =R B gY ST a1 B Bl

T B | IZA-Ig &S |

SHRI GURUDAS DASGUPTTA: Madam,
the hon. Finance Minister may kindly be
requested to come and make a statement
because everything concerned him, not the
Labour Minister.

THE DEPUTY CHAIRMAN: Yes,
everything concerns the Finance Minister.
Even salaries and allowances of Members.
Then I think we will have a permanent
Finance Mini.ster sitting here all the time. But
that is not possible.

st srafy v (uieeHt mer): feH,smaw!
g |

AR A A ¥8l W) Wl fagd v ®
TS T AT <Y e oft i S uEd g
TE TR B & I 5@ A450) Sit o srigiem
B U 3R AR & 13N B AT IS §C Y |
e B 919 IE ¥ {6 919 3 wede fan
3R I o 1 9 fora & Sa-t =i AoigRl
P ST e FRIRY & SHH THR fEar ¥ | 5N
1599 fTg®! qIeATe 8 9P 1< Sif & d 7olgy
2 3lR Y HUR FOIGR T8 &-U8 S ge Al
9 % Bl o'R 3o [l ISTS B & d1e o
Af3ese A 95 Y Al g8 gae1 & S fpa
| §HHT AT & FI S §Y A I=H a8l
foran & f et 1600 &1 € 1 A1 WT 3Mh
Ioie Tae,1936 o g9 e T AT @l fos
S QUR BMT ARG, b s w3 off |
Afried # Y7 & 918 a8l it famar St useht
PR T o7 | 5o 5 faga H R 9
BT BT A BT T R 8 T 9@ dl &
BT P RIcTs I Th gR I8 doll 4
JNTATST ISR oY | <ifeh wifed 3§ 969 & 919
IR S8 BRI DI AR T | 379 g Bl
MR I P& U U IR UG ok [ T8l -STe]
Sei foraT S ART © R o &l iR Y

IR : T HUAT [T IS Alforg |
HIYOT & |

3t safy I THH SR SO AR B
STl & 91S Bal & 8 @fth ARTIR Y 1 qrast
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& fog w1 fovan, og s2 W <18l 9amn | s
Ig T ar {6 FH-BN A BRG] AT BF-
oI A A o 9T oer 78 gan | g W T
garn & 9wy [ 3 <1 IR SN ARl a8
3 AW § FE d gs,dEl T8 gg |
fore, {81 STaRI I96T o @Ry off 5 wel
T, dEl T8 B | TART FHET I8 ® 5 w9 St 5«
W FI$ Wede ¢ @ wede ¥ I PR R
He& Bl < dl Gap AY 38T BT A1 A8 HIH
8l fo5 #=1 AeIGy $1 B9 4 FH 91 9 © &
S 9IST DI TR PR ol & | ST 81 Jo Fel ¢ |

JuRpHTafT: SR | G R | o | g g
AR

A waaa fAfiESn): § w@vaT qe e g |
Y Feer qoH & o dien & # Ryt aerea qo
RETE |

HoH,59 B9 ¥ UPH WA O gOl o
JATBTENST S & IR H 3R I 9 #7317
R fam o f5 gu e e 98 ax au &=
T 129 I Bl IAB! WA g5 o 1 29
TR, 1997 < TS AT BT 3141 AP I8 HAT Sil Pl
I TR AT | oifdhe #31 Sit 71 o wewe |
IHH IR H I TS el B |

TRR 1,1 9 I8 © {5 ggeret Rule,1997-98
DI I DI AR DI YT ST 24 & 9 b Prop
AR TH-UHC & B & IR 3 forar 11 8 | STd!
fecd faarolt Sw# 2 | few,d W= ot 9 S
TrEaT § fh s ol S B S 2

A TR e IR 97 ¢ fed o e IS |
MRIST B $T HIH! AIRT U T I8 2 | SHDBT
IFET 8 IRIS & | 3 TP T =l Bl TR 7
IFP! Repar B F o I8! 49 <l 7 2 9eH |

¥y |

SHRI R.K. KUMAR (Tamil Nadu):
Madam Deputy Chairman, I fully share the
anxiety and concern of the House expressed
through this call-attention motion on the
situtation prevalent in regard to non-
compliance with labour laws. This is not the
first time that we are discussing the issue. As
a matter of fact, last year, the same was
discussed in great
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detail. Whether it is the responsiblity of the
State Government or not, what is the role of
the Central Government? 1 find there is no
sense of urgency in this matter and it is
loolced upon as a legal violation. In my
opinion, it should be seen as a humane
problem. While the promoters get all the
facilities like backward area subsidy, loan
reschedulement, interest reduction, waiver,
sales-tax exemption, interest-free loan, tax
benefits, duty exemption, etc., etc., the labour
does not get anything. The labour is not
responsible for the companies becoming sick.
My question lo the hon. Minister would be
this. We would all recall and agree, may be,
25 years back, the industrial sickness was due
to the industrial unrest in the country in certain
blocks like West Bengal and Kerala. But in
the last 25 years, it has not been so. It was so
25 years back, not so now. (Interruption). You
do not have to substantiate me. About 25 years
backs< the industrial unrest in Kerala and West
Bengal was the cause of sickness; but not any
more. Now, the reason for sickness is
mismanagement, diversion of funds by
management or plain, pure, Government
policy. It is not the fault of the labour, it is not
the fault of the workers that they are in this
situation. So, there is an urgency in this
matter. The role of the BIFR has to be seen.
When a compnay goes to the BIFR, the banks
make sacrifices, the institutions make
sacrifices, even the labour is made to sacrifice,
but not the promoter. I have not come across a
single promoter who has sold his BMW or
Benz or his property to pay money to the
workers. It is the workers who sacrifices. This
requires the attention of the Government. In
this, it is shameful that many public sector
companies are the violators of the labour laws.
It is because different public sector
undertakings come under different
administrative controls, of course, there is the
ever-pervading Finance Ministry. I would
appeal to the Labour Minister that his Ministry
should act as a coordinator between the
concerned administrative Ministry and the
Finance Ministry, an
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independent coordinator and sec that the
woes of labour arc attented to.

Lastly, I would like to point out one thing
to the Labour Minister. No doubt it has been
stated in the 1997-98 Budget that Rs. 1196
crorcs is the provisions made to meet the
requirement of sick public undertakings
towards the payment of wages and statutory
dues to various public sector undertakings.
Out of this how much did actuatlly reach the
public sector units and how much was
disbuscd and how much was surrendered? In
the Public Accounts Committee, we have
come across large-scale surrenders of
provisions made in the Budget.

Madam, before I conclude, I would like to
take the case of two units. One is Dunlop.
We have talked about it. Dun-lop workers
have not been paid for six months. It is said
that history repeats. I would say men make
the same mistakes and the Chhabrias commit
the same fraud. In Genelec, in regard to three
years' balance-sheets, they went before the
BIFR and said that the profits were not
profits, they were really losses. In Dunlop,
even in the first six months, they disclosed
profits and in the next six months, they had
stated losses. The company has gone to the
BIFR and the workers have not been paid.

The second most important case is that of
'Patriot’ workers. It was founded by late
Aruna Asaf Ali. In the last two years, some
private management, some private
individuals, have taken over very valuable
properties of tne company. For two years, the
wages pf workers and journalists have not
been paid. I appeal to the Labour Minister to
attend to all these and see that no more
provision is made and the provisions made
actually reached they needy units for payment
to the workers. Thank you very much.

sft ImEg WSt (RER): g=gare, @
HA St 71 31U I H SR BT b Sootdd &
R H e e B 2 3R 99 & AT § FERd
- ARfE o i = @ g
HEIGAT,AIGY T A8 & B 8-V Hfod &
F 3R
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I IS &3 & | TS &5 b AIGRI Bl
U IS BT 8,99 @f U JHae Bl § 3R
I8 g - foeed diferfead ardt & 31
Bt ¥ 1 gafery S @ wHwmRl & aw #
yifafedwe ot ) Farer Sor § 3R om
WIS & AIgH ¥ 98 AR | I §F &
oTeTE Al ¥ | R SRAIT &7 & i HIgY
B4 8,39 BT A IS AT B g AR TIT &
forq 1S <TeT$ e dTefl €Il 81

erear, g faeelt # ol wxist @t wwer §
fER,STR 7ew &R 39 39 F S T &
TR &1 9 58T B 99 B ISR T8 et
B,HOIGR M YA I & | H g $ A1 el
e § P I & o BIS 319 ST 781 8,318
SR A e 8 | 39 1 e doret 81 e
2 iR 9.u%. 31 IS &1 Al [T & e o
819 B Al bl Al IS TRET 78T BIel € 3R
THY IR I I W e a1 S § 189 4
6 HEIM T AAWR HTT ST A & 1R 59 I8
YU AR AR € A1 S Bl el | e
e e 2,9f6T 99 &1 g9 g arel Big
T BT 2 | 7SH,59 TRE P AOGR AN, PRI
P! T # ool H iR <91 FaS-qs Ui A
| 99 9 31 g &1 I I8 ¢ fb 919 B
—d 99 | 9 B & F 81 Il 8 A S B
Bl B | 99 P & Td F AT IS F AN A
BT TE-HEPR B ¢ | HeH,H gg gaferg aar
&1 § i |1t a1 FEN # AN IR W O P
2,0fd 89 S oy 3 81 BR UK &1 84
b w2 @1 foraa € a1 feeeh & 3@ w3 @1
feret €, 39 fawg 4 ®1S Prfare! 78l siil
2 1 onfl Wi SR S W P W@ €8 AoIgR
SPhaRl b HEYH W Holgd BRI © AR TS
TPERI W R &xar & 6 I @l 5@ &
THY IR I B A7 9 81 | gafog § #A of 4
ST ATE e $9 AIRE b AIGRI & Y 39 &
IR RIT IS 87 S qOIgRI BT Sl 39 f&d
2,99 Bl &1 B 81,3 BT GHY R YTAH HA
8 3R Sl S &b U BT € a8 b4 oy
21, facell # oiR 93-9% 2rext # S & o aTel
HOIGR ©,99 & forg #=1 STt & oy 1 B ©
3R I B D o] B b forg
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FIT AR § ? H Arg b #A of 59 fawg |
EEANESICH!

SHRI JAYANTKUMAR MALHOUTRA
(Uttar Pradesh): Madam, I would like to know
one thing from the hon. Minister.

THE DEPUTY CHAIRMAN: There are
many questions. If we allow this, then we
won't be able to adjourn for lunch.

SHRI JAYANT KUMAR
MALHOUTRA: Madam, I will take one
minutus I would like to have one
clarification from the hon. Minister. What
kind of example is the Government setting by
not paying the public sector dues, both
statutory dues and wages? What kind of
message is the Government sending to the
private sector if they are not even paying the
dues of the government employees? That was
what I wanted to know.

THE DEPUTY CHAIRMAN: Mr. Di- _
pankar Mukherjee, is your question also related
to the statutory dues?

SHRI DIPANKAR MUKHERIJEE (West
Bengal): Madam, we are discussing the
question of payment of statutory dues to the
public sector workers. What has the Minister
stated in his statement which he has made in
this House? He has stated, and I quote:
"Enforcement of the provisions of the
Payment of Wages Act, under the Central
public  sector establishments, is the
responsibility of the concerned" State
Governments where they are situtated." This
is what the Minister has said. Madam, on 20th
of July, 1998 this month, while replying to the
discussion on the Appropriation Bill, the hon.
Finance Minister, whose absence Mr. Gurudas
Das Gupta is feeling, had said here before
you. Madam, and I quote from page 29 of the
proceedings.

He says:

"Madam, Deputy Chairperson, as far as the
statutory dues are concerned, we are aware
of the fact that a number of units have
violated the law



45  Calling Altention to a Matter

of the land, and we are not responsible for
it. We were not in power at that time.
There was another Government in power,
which you were supporting."

—he says it to Mr. Gurudas Das Gupta—

"If they have allowed the laws of the land
to be violated, then, there it is. But I can
assure you from my side,.."

—he assures—

"I will tell you that wherever such a
violation is taking place, we shall correct
the stituation. We shall come down
heavily on anyone who is responsible for
such violations."

Mr. Gurudas Das Gupta asks "Is this an
assurance?"

He says:

"This is an assurance. If I am speaking in
the House, it is an assurance. I am
conscious of this. I have been in the House
for a long time to know what constitutes
an assurance and what does not."

Madam, he assures that the Government
will come down heavily on anyone who
violates the laws in the units. The Labour
Minister comes and tells us, "Enforcement of
Payment of Wages Act is the duty of the State
Governments." Then who is correct? Then
what are we discussing here? The Parliament
is being taken for a ride. Madam. The
Parliament is being taken for a ride. Is the
assurance of the hon. Finance Minister
overriding his statement? ... (Interruptions) ...

1.5 FAR AR 31 1 3T uged ?

Cikc cal ieE R RS INICCIRIRES|
UE | ..(HAET)

What is this figure of Rs. 709 cores? ...
(interruptions) ... 1 will give the papers to you.
Madam. We have been raising this issue for
the last four years. I am telling this in the
interest of the workers. It is not only the
workers, iferamie &1 1 am sorry, if 1

have used
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some unparliamentary words. This is too
much. That time you said, "The work is not
there." Who is using this platform to do
something else? That time a signal was being
given: "The earlier Government was wrong."
"And I will strongly condemn; I will come
down heavily on any one who is responsible
for such violations!" Madam, that is a public
sector violation.... (interruptions)....

THE DEPUTY CHAIRMAN: Let the
Minister answer ........ {interruptioiu)....

SHRI DIPANKER MUKHERIJEE: Do you
stand by it? If you stand by it, please
withdraw the stand?

THE DEPUTY CHAIRMAN :
Okay ({interruptions).... 3  dfSU ..

(interruptions).... Order, please
... (interruptions).... Order.

3t Head 9 315 E W= B S
2,01 A G 91 AT E | .. (TIITH)...

uRruTafer: #3 Sf, 3 Fifery |

SLATARTIC SAfAT: AT SUTHTRT ST,
SJFTHYY JR1d & ARIH W,q9 F Sl 5
BT GG T & 39 519 BIAT S el §Y Sl
[EGRISPIRESIEI NG CE G

2} THER TRAH: 1Y SRR g3l |
..(TAYT)...

SRR SAfear: # fawwirt e w81 §
H| ST AHTH TR o | ....(FFEH)....

THE DEPUTY CHAIRMAN: That is his
language. You can't object to it.

1 # e SRITE: AE AT 3w |
...(TIE)...

SRR SAfear: # fawwirt die w81 §
I....(SEET).... T JH QTell, T 89 el U= 84 al
I B E | ..(TIH)...

3 ITH RER: fow, THeN™ I S
IR ARG SAfear S, anft < 91d B)
B &, TT 39 T § U fAf 8 |

1. AIARRIV SIfEAT: 3T A1 g1 B al
T ) 81 SIe, A2 3R, SREN S @) G A
BT3B 1 B |
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IUFHTRT S, g faeT o e o & o
TRE & 51 B a1 g 8, al & e #1
3T AR e H,weeHe § BT 3,35w ForgR)
s Ay d9 gt Sudy aftrfH,Sue™
He AfIfFE,gd R & S —vae E,5%
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B3N E 119.7.98 P SRM Fol agdl & drell
gARTRT 657.61 BRIS o, ORTH 464 RIS Tmfdred
T, 190.16 TRIS 2,T8 09 FATdHR 657.61
PBIIS DI AR o, RRIH & 193.64 BRI HUY
1997-98 ¥ A Y T & 11997-98 H a9 B
ST gTelt St g IRT IE TS B,899d IR H
i oS RU 2 1 80 UPR F S HIA 2,89

ST B B BT HIDT el TET 8 | SHH 89N
S dga R ELRME 6 Yo, Ass
RIS, A1, ST, AR~ B, TR
TS, T, Catl, g Th 2T, i e Tlesd
TS, ZTH! 9141 IR T8T ¥ SE@RG DI S qhell §

SMenfre faare affrw €,59 T eveand
et g% 2M,1997 & 3Mdhs AR U U 8,98
4,776 ot 3R ITH & AR $© 8 T T I8
1,114 &,R o femars foman i 8, et T
2,d€ 1990 & 3R Sl Uf$T €,3 3900 € | 1 I ARY

3R qTY &b S AR U BT AR TGE Suele
2,99% AH W R I WHRI B FERICT
[, R0 3R TReT0T @t JoTTel) 8 SHE HiewH
q TFGRI UT SIS 8 3R I 0= F 37 99
THR | GATRT WY A T BT U faha Srem &
|

ARIGALST U1 & AIH ¥ 3MPI UHR &
e, 3ied SR T YR A Hrdf 81 W1 & S
JUR B b 41 GG Tyl B I I A L |
T DIl M H 59 AT AT & 19 X8
J SILERFW S, [weN™ SW S, faewd
S, &R &HT St @R 3 et | S 3Ta
JMIHT THIRITE HF T8t U < &,98 fAfeaa
w9 el 7 &, fbg St SR 9 a)E
DI T BT BRIGIVN §F BILAT P AT F IR X
2,98 S Gg 8,51 W 49T TEL,SH B B
qIIGT & I AITGTH BT UTel Bl gU o4 fhan
SIT BT & | HEl o7 ¥aT o1 fo e # ua fairfa
TR 31 381 of1LfaH vgel U # g9 Fer o1 5
264 TR B S R 2ft, T8 T STTE 645 TAY BT
RIT B AT | <l 3BT Hdold IS ® b Sy Bl
el BT S B 2 98 FRAR 2,51-1 81 2 3R
T F R FHI-IHT UR T Iffpel H SR
AT & | S dIeeE Jbs SUT o, a8 SIFDR]
Y gt < BT HM AT g |

NS s & IR 7 S R ghrr 2,899¢ aR
H ) S 79 e IR TEERT S BT B B
1,8 1.4.97 % IMIR WX 467 HRIg HUT ot &R
IS Ht &A1 W fere -39, 8- 319 faa

HRATgAT ATENfIe faare | & sidsia @t
S © | 3093778, T Sl BRIGI0 8,39P dR
H ft HRATS FI O I&T ¥ &R &y 9d §
.03 3R H 3R I YHR e Sl §
a1 iR I e | 9gd IR a1l BT BT
Y TE BT | .....(aET)...

SHRI GURUDAS DASGUPTA: Madam, I
am sorry, the Minister is not saying when the
wages will be paid. (Interruptions)...'We
would like to know when the wages will be
paid. (Interruptions)...

THE DEPUTY CHAIRMAN: Let him
finish. It is not proper. (Interruptions)...

SHRI GURUDAS DASGUPTA: We would
like to know when the wages will be paid.
(Interruptions)...

THE DEPUTY CHAIRMAN: Let him
complete. (Interruptions)...Let him complete.
(/li/errup/JO/w)...

SHRI GURUDAS DASGUPTA: Let him
answer or let him say when he js going to pay
the wages. (Interruptions)...

THE DEPUTY CHAIRMAN:
Gurudasji, let him complete.
(Interruptions)...Please sit down.

(Interruptions)...
1.5 R AR fen, us e AR da A
TS B O &, T8 RTE? ...(AGEM). ..

SHRI NILOTPAL BASU: If he is not
going to answer this question, what is the
point in debating this issue here?
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(Interruptions)...He is not going to answer
any of the questions. (Interruptions)...

THE DEPUTY CHAIRMAN: Please sit
down. Let him complete. (*nterruptions)...

SHRI S. VIDUTHALAI VIRUMBI:
Madam, the Minister has to respound to it. It
is a pertinent question. (Interruptions)...

THE DEPUTY CHAIRMAN: The Minister
will first complete his speech. Let him
complete. (Interruptions)...

st e ReeER): fs9,9% o
W AT ITeX & | FAifRex wree § =@ € I8
PI,H STHT SIATg S JIT MY &, 3% HU
SR EFT A1RT | ...(AFEH)...

THE DEPUTY CHAIRMAN: Let him
complete. (Interruptions)...

Sl FHe RiseT: i1 IR QU Y 8,396 SR
3 AT | ..(EEH)... S 997 48 Y 8,371

SIqTE 37T ARV | ... (). ..

st Fielad 9 9ard @1 Sae g |

SUNHTIRY: T8l WY g 8 S SIRTY, 39 P

91 I 91 PRV | ... (FIIH)...

[31 JULY 1998]

of Public Importance 50

interrupt him like this. Otherwise, no
thing will ‘come out.
(Interruptions)...'Whate 'ver it'is, let him.

SIAEARAY Sifear: § §dr <&
o1, SUFHTAR Sf1, 5 $.09.318. @Y 1997-98 &Y
ST ghTT VI3 Bg 381.01 BRIS © | 59 VI3
BT Il fhererer 81 81 Gl foad 6 &5
BRU E—BIC H Sl AT ATHA & ST BRI
66.70 BRIS, Sl fafFased & 9e 7T § S9b
BRI 13.62 BRIS,d1.37M8.7 H.3R.H O &
oRoT o R 3 agel e 8w w8 € 9w
115.39 RIS © R I 99 B FAcmd 209.68
RIS B RN & Rt agell SWIh BRI A
e TS 1 UTRE] & | It A RS 171.33
PRI 8,39 TR HRATS BT AT T |

3.09.37E.04C & 3fdid St & IS H gof
g g &5 ser ¥ ¥ ve € 1 H uw
DE1 A18 V&I § [ $of [HATpR I8 Sl Bl
ufshan 2,38 U S8 FH IR T8 7 SR
P BIE H o Py U 8 L.uwE.AE.YEe b
ST a1 2,227 €,3MS. W@ 9T 406 iR
409 ¥ Sffd &9 fey T B9 168 T |
3.09.3M8. % AT 47 HAST A B B MY
2,38, .30 % siavia R et 81 7T 2,0

o} See I: ST S BT TR B TS Hifh

STIT9 $Teh UIRT © &1 &1 | ....( ). ...

THE DEPUTY CHAIRMAN: Still he is on his
legs. (Interruptions)...Ho. 1 am not allowing.
(Interruptions)...! am not allowing anybody.
(Interruptions)...li you don't want, I will adjourn
the House for j lunch. (Interruptions)...I"ov/ 1 will
j adjourn the House for lunch and fmish it. )
(Interruptions)....!  think some very bad
precedents are taking place in the House. The
Minister is still on his legs. He is still answering.
He is replying to the questions. At the end of his
reply, if you feel that he has not answered certain
questions you can raise those issues. How do you
know or presume that he is not going to answer

that? Let him complete. Don't

47 B 8 .UM, Sl O b
B3 T 9 753 B,3MMS. 0. ¥ 3feial Qo it 25
g 3R o B9 § 9o g5 B,3.U9.9E.S
SFTTA T AT 209 T 3R S L. F sfcfa
2UFRUN A ASMEE 2 |

IS, YHR A Bl UfhaT Dl GRT A
# f6e HHR B DS b TE| 81 X6l & | STEl qb
IS BT EHT BH B BT F4T 8, oI e H
Wie o it 91 FEl TS 7 e we g e e
J H 7Eqd g & 1599 WY BT AT & HROT S
Q-7 a1 RIS ¢ §,39 A & HROT AR
DI IHDBT AT TS| (el 9T 8T B | $9F folg 89
ot ARl F am R W R iR Mu & &a
U Y e B w1 g R sftrarfie
AN S HIIST 3T | |
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qRIegn,Y S e 8,Rer 9 YHe
3T JoieT Yae & <fata fdteror s 32 € ofR
S B ST &, I I 51 AL &
1996 H 7,223 Feor g9 fev § R
FFEfaad og g ® iR fwel
STfrafAdrell o frem®y a8 A= 73,064 &1
TS T 31X SFSHT HRP a8 78,450 BT TS ¥ |
4 Ve feram € SiR ARftege gan
2,98 A= 2,429 F |

SyqyTafe: 75341 S, e ar e ¢ i
g 1 fhT WAt & % &R o 9w 7 59
v 3 U9 AT go © S Wik § | S
FE ALV 7 &S, AL UA. BT 91 ST
off | UH 3R USRI ¥ STeY B! 41 338 ot |
3R Wi TR FEWIT 7 SR a1 Bt off 5 S
ufeeres aex © AT BART GRS OIEr
2,91 Weel Ta-HT $ 3T ol 7,999 oft
It gU § Ad-319 B Y & 3R FHBRI
P Iq9 &l e BT ' | U |arell @
WARfpe STae Mg ¢ ARTT | S s
YT R 2, T8 SN 2 |

MY 9T 1 SHR! T R X Abdl 8,5
JATIPT JIFART T SN | AT I Sl 2-4 @
AT B, S9THT 9Td1q 377 < IR |

SLAIARIY Sifear: 89 garn § 6 o
TSI T TITT AT, ST HHBRI BT Sl THe
BT =AM, S forg ifas fbar gan &
3R 39 foIU 39 IR TA 1,482 RIS ®©IY
BT wrae™ fhar € | fUsel IR I8 wrau™
1,196 BRI HUY o | SHD! GGHR $9 IR
A 1,482 RIS WUV fhaT B | UG ATAd §
o T &Y © 3R arfaRep S =it & forg faanm
T 8 | {9 31U WTHE YgdhN IamT o7 fb
IOFRT 0T <<t Y@ ® &R arfe 9
HHATRYT B! BT F Fa & oy =
A 3R 99 Y & fou dameE @
PH P YR PR Gep | 1 4T Y8 SUAEY
PRIAT AT 8,396 STHIT 34 B & forg
fHaT ST & o1 S U &7 YT A e
frLFEae a1 S bae 8,eREM
2,38 B BT E.....(ATHTT)
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SHRI GURUDAS DAS GUPTA: Madam,
is this an answer? {Interruptions). It this an
answer? ((Interruptions). Lakhs of workers'
have not been paid wages. (Interruptions). He
is not giving any assurance. How long will he
take to make payments? (Interruptions).

# AT 99: 5 FEH B! I8 qTD] &
..(TTEIT)

Sygwmfa: U6 e, df3y,... ()
Arelicaet 9 Sfl, 43 SISy ...(eaum)

M R AeEn 99,8 IR AW
$Th I 9§ Tl M VR 8 1Y 2 7E H U1 e
gic 9dd ¥ 1..(@a4H) How can he make
payments ?

it Fefread g 431 S i1 SfaE <A1 g8
..(TTT)

THE DEPUTY CHAIRMAN: Please sit
down. (Interruptions).

SHRI S. VIDUTHALAI VIRUMBI: Madam,
the Minister has not responded to our points.
We whould like to have an assurance from the
hon. Minister that their gri ,vances would be
addressed and they would be paid wages. W?
are not accusing the Minister. We only want
an assurance from the hon. Minister.

SRR Sifear: SEGEIRIE]
RIS, ST 3§ qaman 2 5 T s v
TSI g1 2 3R FoIe | Sl yragT foban 1 8,98
TTHR paT 1T 2,51 YR1 9a fpar m 2 |
9 UEY P Age F€ I Bl A e 3R S
S € 3iR orer &l S =nfey b ga@t gfia
BT ST | STET TP SR AeH T Si ¥ Sil Hard
JoM1E & ..(cmae) |

SHRI GURUDAS DAS
How long will the hunger wait?

3t IER pETe: Wifde fhar gam § @
e A e ...(aHT)
N} TR SRAH: D BT ?

THE DEPUTY CHAIRMAN: Please sit
down. (Interruptions).

GUPTA:
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it TS FER(ITR T_W): HEISAT, 3 7RISy
pEe e fedme a7 e ario foF & sy
YT S BT IIIST RV 6] PR ....(TTETH)

THE DEPUTY CHAIRMAN: The Leader
of the House wants to say something.
(Interruptions) Sit down, please.
{Interruptions).

SHRI S. VIDUTHALAI VIRUMBI: He
should understand how the workers are
suffering. (Interruptions)

wed & Aaiehl Reex T@): 9%
ifear,as o BRART 6 J8f ® A IR
A § o e o1 Wikfhdell 9M dHv
PHET AT AT, S0 & IR G g1 gt i fren 5 1
9 39 B99 § 3B $El W 7,99 W 89 HH
g 19 Rt 8 e arean g fob —

I AR H Y W A1 93,

R A I ATl DT JHTRN < |
3T & | 39 95 Yfepd 8,97 I8 e ©
6 o STa9 B ga @ feIr S

Pl ¥ ...(HaHT)

THE DEPUTY CHAIRMAN: Listen.
(Interruptions) Listen.

sft Ripwex % # ! el 91 & forg
a1 B IET g 419§ diell a1 98 S | H
3! GfTehel gl BR BT § | I8 Ryctyer it
5 TveT § 99 Rig gvew 9 gART
STE1 dTeg]® 954 §91 © | dfd 89 39 arae
H g4 gU & o forer okl & S7apl Bl v | Ryh
I8 T BT S ahd Pl aeTs ugD) §
% a1 1€l ugd &% 7 *E & U7 ghge
PRE & S IR T | IHY B Iga1 I8 8,39 3
TR BT D! fav A firelt 8 | S A
g forlt 9 BT FdTemT a8 81 § | 319 I&
B v i gfie @1 Ra 59% & ssaic 3
T JMT B -3 AT TE o /T ¥ 1w
Tifafaferdt o forg ade 4 .. (raem)
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SHRIMATI KAMLA SINHA: This is not
the issue. ...(interruptions)....

3} Ry 9%: 931 $© T8 B8 8,73 $B
TE HEATE |

I don't want to say anything. (Interruptions)

I don't want to say anything. You don't have
the patience to listen. You love

R e I8 & b a9 wwed & fb 3y
| STYHT S AT TV BT T8l & | faand
e & o AMUP! AoIGRI Bl e 4 ..(FIHH)

DR. BIPLAB DASGUPTA: The debate is
not on sick industries.

THE DEPUTY CHAIRMAN: You should
not argu like this with the Leader of the
House. (Interruptions) Let him finish.

3ft Riprax a%: 3y Rt 37T TR J ART
A TGY,ASIGR] &I TAGET B BIRRET AWHR
PR TE B |...(TFET)

ot AHE MY e $T A8 aN @ T
...(CTFET)

A Rieer I FqoigRl B &9 ST T8
DRAT ATET | ..(FTIH) B RS & | g7 R
AT ST W9 PR BLHB el BT 18 |
...(THT) AT @ DR BT B 1 foran ¥ |
..(CTTET)

3 e (R},

ole Sl 5 Ol piaalo o a K
Sin S e D wren
e )b & RS S b Kl

o B o st i e

F[ ]Transilteration in Arabic Script
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(i e ot LSS e il
S as e iFa o e

g Sl e Slesme o5
ol

S 2K ally Jood e 59

e Yo S o9 ON OL.J
Gt 29385 I oS S LS 4 ety
{.wum_gil:lsh

THE DEPUTY CHAIRMAN: Listen.
(Interruptions) Listen.

VI T SN SRS
e oS el S s p Ml
Jo 3 S oo Eiple £55 S s
S 0l g ol S g2 e 12 S
S 3 e (3 g g e el
Ak oSS dsasd e Y6
S e g Do Joss o)
7 Ut b S (g oo 59
L LSy = e
o ol o e leasS o Sos e
2 SissS ol gyyBone |ylayss” o5 o
e e mdE e
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ol WSsS,550 oSy 320k Sl
i st S &5 G ol e
i) Gl 5 2y GL S Sl S g
L ey by (S 6 48 ol
u~c lf.ftr_"iﬁ‘j S5 g‘}{‘f‘:ogﬁ/\&
e Joyb o o8 Gk 3ot bl

{---Dezds ool

SHRIMATI KAMLA SINHA: This is not
the issue. (Interruptions)

U5 4 goetend a8 (g2}
et b i o'y

I d'n't want to say anything. (Interruptions)
I don't 'wan* to say anything. You don't have
the patience to listen. You love

(Interruptions)
o S o S o dd SislS

b b ol S5 @b § aessdl S
et S S os Mo & ST g i 5
PV TIPS VR (OIS PN

{---Deds el e

DR. BIPLAB DASGUPTA: The
debate is not on sick industries.

THE DEPUTY CHAIRMAN: You should
not argu like this with Xhe Leader of the
House. ' (Interruptions) Let him finish.
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S B0 Sl i gp2)
S onpr gl e om0 B
S PTT SELT N T PN IO

---Oeds sl

o 425 el £yl g
eyl o, S

s omeiedyfe (g

o O el gl S e gl

S5t 2 b Gy iy 2,

oledsll-- sl US oné 425y

et Wl G386 5 578 e G
{---Deds sl

SHRI S. VIDUTHALAI VIRUMBLIL
Madam, our request is that the Guvcrninent's
sympathy should be translated into action.
That is what wc want, (Interruptions) Wc
want an assurance from the Government.
(Interruptioiu)

" DR. BIPLAB DASGUPTA: Madam, he
doesn't even know what the debate...
(Interruptions)

THE DEPUTY CHAIRMAN: Biplab
babu, please sit down. (Interruptions) Please.
(Interruptions)

DR. BIPLAB DASGUPTA: Madam,
Sikander Bakhtji should know it. He is not
listening to the debate. You should listen to
the debate. (Interruptions) He doesn't even
know what the debute is about. We are
talking about non payment of wages.
(Interruptions)

Y YMET AT TR ARPR I8,
R HY AT MU R/ AR e
PR AT AT AR A BT ...(FTHH)
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DR. BIPLAB DASGUPTA: The money is
there in the Budget. But there are people who
are not getting the wages.

THE DEPUTY CHAIRMAN: Now, will
you please sit down? (Interruptions)

sft IS SFIATE: WY ahw BI YT T o
..(AH) MY IRER H I AT MY RIT B
fam o7 ...(aaum) &9 B R W T O
B, I TGS MY ..(ITET)

THE DEPUTY CHAIRMAN:
Agarwalji, please sit down.
(Interruptions)  Please  sit down.

(Interruptions) 1 ask Agarwalji to sit
down. (Interruptions) Please sit down.
(Interruptions) Biplab Dasgupta. please
sit down. (Interruptions)

it Freleaa a3: I T2 e <=1 & g
S ID], T T el BT 8 | Aer AfrS
TITP] ..(FET)

THE DEPUTY CHAIRMAN: Nilotpal
Basu, please sit down. (Interruptions) No
debate now. Mantriji, please conclude your
speech and answer all the questions and
queries. If you cannot, then tell them that you
will come with all the answers again.

SHRI B.P. SINGHAL: I am on a point of
order, madam.

THE DEPUTY CHAIRMAN: No point of
order. Let him fmish first. Let his speech be
over.

SRV SAfea: Aeigar, i I8 a1 <&
o7 fF SIS leHvT St =1 UHT o1 ATt Uae &
=T Sl AT ag™ 1 Sil geira oA o
I S SBMH 919 o8 o D! AT 98 F
oy &9 TiRaT 9 R o) %R B ek e &
Y IR b AT a1 o [T B9 A aTel © |

[1.00pP.M.]

519 HE3rT & e § g6 e 9o &
IR A M 919 &) B 3R S e & reAeETe #
I WM & AR 541 & 579 A1 BT ol IR
S Bl b Slb YHR A Y@l B Bl
e & 99 W faar-fawet off fear & | R
AR T PR B o it e A smaz o

F[ ]Transilteiation in Arabic Script

RIS



59  Calling Attention to a Matter

IRIRIRIT & SR &1 FAKI 8,39 W 59
THR | IR YRIT 1Y ?

RN S A W $B AEAYT a1 FE | I
o8l 8 fh & 9 e avd 9,39 Fel W)
3179 T PR I &2 fIgg © A 39 R 91l 1,
e AU T BT BT FW AT ¢S YT B R
qfEHad 8,370 ToIdId § T@T BT B 1T
BT & gAfoTg H Bxas PR # § f5 ¥ oo
Bt FTRIT S1TY 31k S A3 3151 hadt I8 & P
39 We BI (69 PR F S WY ? 34
AT ST #5 Sf 7 f avE A dEr §
-l o FHIR & S a1ford 8 8,51 I
TP B,3T SUPD! HEWH el BT S 3R
FARY & PINTET 81N 6 g9 efe & a8 9 &1
URT R o [Ty &9 I R UTEE ¢ |

o (TAY).....

DR. BIPLAB DASGUPTA: Those are
all pious statements.

o gAR weEEn(Ree): dew,dve
M H FEa HH dore B Throughout the
country, the wages in West Bengal are the
minimum. ...(Interruptions)...’

DR. BIPLAB DASGUPTA: Who told you?
are not the Minister. Where is the information?
Give it to me. This is a_ pious statement. The
Minister is not answering the questions which
we put.

ST HITRII Sifea: Sy

SusrHTafer: 75 S, UE 91d € | <1 39 bl
P8 U U4 81 Fahd g a1 ot s ur
SA1g TEl 81 A1 39 HUAT ETHH P ALAHT §
IR, 31T B9 1= 3 3R 8,53, S[eTs
2.fF oM S Hadl $ T9W AGH RSP
W@ T FHT Fifd Mud! ard W H9
w9l f&  you are concerned about the plight
of the workers. The House is also concerned.

3% <91 1 fo=i) oft o7re o %59 &, 9% el a1
TE T 1R T 7 A A 2,98 W S T8
2 | feeelt & o0 €98 W oS 9@ T ©
..(TF) ...

1.5 FuR Ao el d 9a9 el §
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SUMUTIF: a1t TEF HH BT 81 & | FaTe
STH & NI ....(aam). ..

Please, one minute. Be serious about it. ?

Harer wgt a8 8 & 57 Al 3 & fsar ©
ThYA,HOS 9 B §€ B <l
2,401,318 .U 31K, H Il U 8,38 S &1 fma
BT 8,991 I 8,98 I &1 el &, g0
2,9 98 © | ! ASI-RICT BT Faed © |
AT I8 WRAHTS HRY ...(FaGM)... Get the
whole thing and come before the House in
answer to all these queries. ... (Interruptions)...

319 SRT YU RE | ...(FGEH)...

SHRI GURUDAS DASGUPTA: Madam, I
have a pertinent and small question. My
question is, the hon. Minister has said how
much Budget allocation has been made. I
have also listened attentively to the Leader of
the House. ...(Interruptions)...

it 319 wehTeT BIEcll: H20) ARG 37U dXhed
TRT B G TG |

THE DEPUTY CHAIRMAN: It is over
now. ...(Interruptions)...

SHRI GURUDAS DASGUPTA: Madam, I
have listened to the hon. Leader of the House.
The hon. Minister has this notice sufficiently
in advance as to what the central question is. |
would like to know from the hon. Minister
only one thing, not the empty promise. Will
the Minister of Labour within a month take all
steps to ensure that at least part of the
outstanding wages, not full, are paid? Let him
answer this query. .., (Interruptions)...

st e REaEm a<_w): fs9,571
AR BT I E |

SUFHTAT: 3TTTRT,ART Teb FILRAT BT T B |
Fifery |

sft . f).Rger: fe9, § ¢ JaE $1 39 I
BT G §91 § 3R § 579 9§ 71 g 79 4 o
RBIE ...

DR. BIPLAB DASGUPTA: Madam, ...
(Interruptions)...
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THE DEPUTY CHAIRMAN: Just one
minute. I am listening to somebody. Can't
you see that? I have listened to you for couple
of hours. The other Member has also a right
to speak.

it A HRraa: § 39 99 1 U™ g
PRAT TS g b Pel Al BIs W1 S dlel &
B, AR-UTT Ae I8 R W & S 19T 6
..(TAYT)... 3R 9 4707 § 72 391 7371 ot
39 ST T BT IRAT TR 3MET 3T ¥ |
..(STGHM) ...

DR. BIPLAB DASGUPTA: What is this?
...{Interruptions)... Madam, is the Minister
going to reply? I have a simple point.
Madam, you yourself raised the point that
either the Minister should reply now or he
should tell the House that he will come
prepared later and give us the reply.
...{Interruptions)... Madam, let him answer
that point. ... {Interruptions)...

MIEETe e @t &9 @S g & O e
AR B ST & | I8 B IR WS B 9l & |

THE DEPUTY CHAIRMAN: He is the
mover of the Calling  Attention.
{Interruptions) He is the  mover.
{Interruptions) Just one second.
{Interruptions) He is the laover of the Calling
Attention. He is saying that as . per the
direction I have given to the Minister, he
wants an assurance of the Minister whether
he is going to answer now or he is going to
answer later. That is the only question, H3iT
S1L,3TR 19 a7e H A8T ST =TS A 319 HS AT
ST SATHR DI ST < Febel & |

{Interruptions) Let him say.

SLHANRII Sifean: ARIGdT,aR<d § o
THR & 3ME T MY 8,398 A f5 uemi &
FHIE 81 Hobell 8,99dT 89 I8l a9 < fear
2,50 SR Je 8 T E,39h forg Srare o
oF Efee I ST e ot Y 2, 39d o g3 Big
PSS TE R | ... (T
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DR. BIPLAB DASGUPTA: This cannot be
the answer. {Interruptions) 1 protest and I
will walk out. {Interruptions)

1. AR AR 9% @ A 39 W ale
3T HR T ¢ ...(FTET)

THE DEPUTY CHAIRMAN: I am taking
care. {Interruption)

SHRI S. VIDUTHALAI VIRUMBI:
You have directed. Madam.
{Interruption) The Chair has directed.
{Interruption) Further, he said he will reply.
Then it is okay. {Interruption)

SHRI GURUDAS DASGUPTA: When?
When will he give? {Interruption)

it Pt A1 agde): fie? IREw, et
ARTS 78] B ...(CAGHT)

.o $AR ae@En SeM 9 8 die
AeT AT B,I8 A THR R BRA ?
...(STGHT)....

THE DEPUTY CHAIRMAN: Let me hear
what he says. {Interruptions)

TLAGEARTU Ffear: AFE ITaydfa
ST, ST e o 8,396 JI9R SFTel
BNIERSEICESEARMNGEINE

THE DEPUTY CHAIRMAN: Okay, he is
giving the answer. (Interruption)

SHRIMATI KAMLA SINHA: When is he
going to give? (Interruption)

THE DEPUTY CHAIRMAN: Next week.
(Interruption)

SHRIMATI KAMLA SINHA: Monday or
Tuesday? When? I want a guidance from you,
Madam. (Interruption) We need guidance
from you. (Interruption) A direction from
you. What is the date? (Interruption)

THE DEPUTY CHAIRMAN: Will you
please sit down? He said next week.
(Interruption) 1 assure you. He said next
week. He cannot decide the time. It is for the
Business Advisory Committee and the
Chairman to decide about the time as to when
he can come and at what time he
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can come. He cannot take upon himself that of
such and such time he would come and
answer. Let him come back. (Interruption)
The matter is over.

S AIARRIV ST FeIgdT,A]T ded ®
fo s o=y domerm WY deg 8w W
SIECARR IS Sl

RE: ENHANCEMENT IN PAV AND
ALLOWANCES TO MEMBERS

SHRI S.B. CHAVAN (Maharashtra): I
would like to raise a very important issue
whick is agitating the minds of all the hon.
Members of both Lok Sabha as well as Rajya
Sabha. It is almost more than a year that a
unanimous recommendation of the Committee
was given to the Government. At one stages,
in a meeting, presided over by the Chairman,
it was decided that we should be given a
definite time limit within which the
Government would react to the unanimous
recommendation which was given by the
Committee, which, was specially set up for
this purpose. This Committee was unanimous
in its recommendation. We have been seeing
that for almost one year, practically nothing
has been done in the matter. If you have to
compare the pay and allowances of the
Members of Parliam.ent and Members of
Assemblies, a number of Assemblies, I do not
think that any Government can possibly think
in terms of postponing this issue anymore.
The fact is every time they promise something
but thereafter nothing is coming forth.

My request will be that this should not
depend upon the sweet will of the
Government. It should be the responsibility of
both, the Chairman as well as the Speaker, to
decide about the pay and allowance and other
facilities wiuch should be made available to
MMembers. | understand that this will require
repeal of the Act but till the repeal is done we
should all take a decision. That should be
immediately done. The Government should be
requested that before the end of the
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Session, they should come forward with a
defmite decision on this issue.

.S FAR A (feell): He,78 wil
91 I ATEd 3 BE! § | 39 Gey 7 AT 914
W PAT 181 § | $B U9 H et AR I=ai
Ig BT fb A PIs 37 ST U T8 BRel [
ST 1500 BYY 8,37 1500 BYJ § H /Y 500 U
ghH ST | 30 IR¥iC & R4 I o E,Uh
TR BUIT FEIHT T & | 79 BT $7hH <
U HRAT ARY | 391eT¢ 57hH T &l farfie 9
BH U W Y SHP] BIs SRS TBSHe T8l &
3R g1 T & # T gU U U o) HHST A
AT RpAvSTA N E |

FSNEISRERINEUES N ISEICINKIEY
[T & AT fold R B 91 8, =TT AT8d o
91 BE ¥ 39 W URT B8 A8qd ® | 3T
P! BRI PR 3T 37 AHSH Pl H1d B
< I SIIET 3BT R |

U 91 3R T8 T8 & | fAorell ok ot & R
H SRl § P T4 AY 8,41 Sg Al i b
AT MY Bl TTSITER 7 98 Aifew faam o |
faoTel 3R Ut & oot S Tt Ay & A8
TN TTSITAR BT B el 8 71 918 A
A B9 W U] T &) AT BT A W
30 B9R,40 BR,50 BOR ®UY BT UTee] off T
TE 2 fh S8 S 239 IR Ui T8 @l | $9h
EEREIEIMAEERICEICINCIRSECIRERIC U
&l o % T Wi g &R fopawn Wt 781 & |
TERI gRT faotelt 3R Uit & ot 9\ W= <
T P F HRU S U] RN g © ISd! 9
A frar Sy iR gaa! WY ¥ g Jert Hhch
Pl UST AT Y | §ADT AT D74 bR ST |

SHRI S.B. CHAVAN: The Leader of the
House should also convey the feelings of the
Members of ParliamenU to the Cabinet.

e & A1 Ribmex g%&1): SR U @ik
Teg =1 A18d = BRAT 8,84 S9! Aie fear g |




